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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CJTTA(( BCH: CUTTPCK. 

ORIGINAL APPLICATION NO. 409 OF 1998. 
Ctlittic )ZI—EnIsthé27th dayöf November# 2000, 

Smt.Hantal Ulash. 	 ... 	 Applicant, 

Vrs, 

Union of India & Others. 	 Respondents, 

EOR IN$TgJCTION$ 

1. 	Whether it be referred to the reorters or not? 
Y-1~9 

2, 	whether ithe circulated to all the Bches Of the 
Central AdminIstrative Tribunal or not? 

- 

(G. I'1ARASIMHA?. 
MEMB ER(JU DI CI AL) 

&- i. (sOMNATH sgxv, 
VICE-ç- 
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CrRAL AJ4INISTRATI VE TPIBUNA 
OJTTCK B ENCIR:iTTAcK. 

0 FI GIN AL APPLI CATI ON NFOC 	OF 1998. 
i 	th 	7Ii d 

CO RAM: 

THE HONOURABLE MR, SOM!ATH SON, VICE-CHI RMP 

AND 

THE HONOU RBLE MR. G.NARASIMHAM, MEMBER(JUDICIAL). 

Smt. Hantal. ulash, 
Wo.Late Hantal Kesab, 

CTSWI3 adabadigaon, 
Ps :Sunabeda, 
D1StKOrap1t• 	 .... APPLICANT. 

BY legal practitioner; M/s.Uttam Mishr, D.P,Dhalsamarlt, 
Ad 'voC at eS. 

-vcisus- 

Director, Central Cattle 
Bre&ing Farm,PO:Sunahea, 
Di St  ;I(° rapit. 

Union of India represented thugh 
the Secr€taryto Govt. of India, 
Ministry Of Agriculture and Animal 
I-iusbandary Icrushi Bhawan, 
NEW Delhi. 

I Respond en 

lci çrtitioner : Mr.S.13.Jerla, Additional. 

Standing counsel (Central) 
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ORDER 

MR. JMNATh $M, VIcE_c AI1MA: 

In this Original Application under Section 19 of the 

Administrative Tribunals Act,1985,the applicant who is a 

widow of one late k-Iantal Kesab has asked for a direction 

to the Director, Central Cattle Breeding Pam,Sunaeda to 

comply with his earlier cmmitent to provide rehabilitation 

Assistance to the Applicant. 

Resp rdents have filed counter opposing t1e prayer 

of the applicant. 

Fbr the purpose of considering this Original 

Application it is not necessazy to go into too many facts 

of this ease. According to the applicant her husband Hantal 

Kesab joined as Casual woxkeron 16.1.1984 in Central 

Breeding Fazm,Sunabeda...2 and expired on 26-2-1995 while 

working as a casual worker with temporay status.z4pplicant 

represented on 14-9-1996 to give her compassionate appointment 

and had appached the Respondent No.1 on several occas±on 

She has stated that she was assured that her case will• 

be considered in the light of the earlier employment given 

to one Khilla Sofia on 16-5-1989 on the death of his father 
but no consideration was shown to her and ultate1y her 

prayer was rejected and Communicated to the President of the 

Workers Union in letter dated 14-7-1998 in Aflnexure-3. 

zpplicant has stated that according to the memorandum of 

settlement dated 3.12.1984 executed between the Workers 

Union and .the Management of the Central Cattle Breeding Fan 

it was decided that casual Workers will be regu1ari5 but 
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inspite of this Respondent No.1 had taken no step for 

regularisation of the applicant's husbanu.It is sabmitted 

that had the husband of the applicant been regularied 

then she would have been entitled to get compassionate 

appointment and because of the lathes of the i?espondents, 

her husband could not be regularised and therefore, she 

should not be allowed to suffer due to the laches of the 

Respondents and on the above grounds, she has come up in 

this original Application with the prayer referred to earlier. 

4. 	Respondents in their counter have stated that in 

accordance with the circular dated 10-9-1993 issued by the 

Ministry of Personnel,P .G • & Pension, Department of Personnel 

and Training..New Delhi the applicant's husband was conferred 

with temporary status.They have stated that family of the 

casual labourers with temporary status are not entitled to 

compassionate appointment in terms of the circulars issued 

by the Department and therefore,the applicant is not entitled 

to compassionate appointment.It is further stated that 

according to the works study unit,the farm can have only 

66 staff as against 118 temporary status workers who are 

now in the roll and therefore, it is not possible to enjage 

the applicant even as a casual worker.Respondents have further 

stated that regularisation of temporary status worker should 

not be done in the absence of post sanctioned by the Deptt 

and for this the Respondents have no way responsible .on the 

above grounds, the espondents have opposed the prayer of the 

applicant. 
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in this case on 20.9.2000,hri D.P.i1alsamant,learned 

counsel for the applicant reported no instruction and has 

stated that the brief has been taken away from him by the 

applicant.in view of this the matter is ppsted today for 

peremptory hearing and the applicant was informed by Regd. 

post on 25-9-2000 about the date of hearing but today when 

the matter was caj.led,the applicant was absent.she has 

also not made any alternative arrangement for her representation. 

in view of this, we have heard Nr..i.Jena, learned Additional 

standing Counsel appearing for the Resporner1ts and have also 

perused the records. 

From the above recital pleadings of the parties it 

appears that the adnitted OSitLOn is that the applicant1  s 

husband uied in harness on 26-12-1995.It is also admitted 

position that at the time of hs death he has been conferred 

with tempo rary st us .Thu, the main point for consi-dera don 

s whether the families of the casual workers with temporary 

status are entitled to compassionate appointment.Casuai 

labourers are conferred with temporary status without 

reference to availability of any regular post and therefore, 

farni]4es of temprary status casual labourers are not entitlea 

to compassioite appointment .This ilas also been clarified .Oy 

the ilinistrylinthe circular which has been annexed by the 

Respofldeflts.It is no doubt true that certain Deptts.like 

Railways tnere is a scheme for giving compassionate app. iwuan 

even to casual labourers' families but liw is well settled that 

compassionate apt;ointrJent can be provided only in terms of the 

scheme formulated in that particular organisation. In the instant 

scheme the Scheme does not provide for giving compassionate 
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appointment to the families of temporaLy status workers.This is 

also the view taken by US in 0 .A.No. 408/98 disposed of on 

19.9.2000.In view of this,we hold that the applicant is not 

entitled to compassionate appointment because her husband 

at the time of his death was only temporaj status worker and 

had not been regularised against any post. 

The second point for consideration is whether the 

husband should have been regularised.Respondents have 

pointed out that in the absence of the post husband of 

tne applicant could not he regularised in the peianeflt 

establishment.In view of this, it cafl not be held that 

because of nonrejularisation of the applicant's husband 

the Respondents are responsible and on that ground the 

applicant be given compassionate C f  ointment. 

in the result, therefore, the original Application 

is rejected.No Costs. 
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